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C E N, T R A L A D hi INIS T R A TIV E T RIB U N AI....
F'RINCIPAL BENCH

OA No„3232/2001

New Delhi this the 3rd day of December, 2001

Hon'ble SmtKLaKshmi Swaminathan, Vice Chairman (J)
Hon'ble Shri M„P-Singh, Member (A)

S u s h i 1 K. u. m a r Y a d a v ,,

S/0 Shri Madan Mohan Yadav,
M o h a 11 a B a r h u r a „ S a d a r B a z a r ,
Matthura. (UP)

( B y A c! V o c a t e S h r i D „ N - S h a r m a )

VERSUS

IJJnion of India through the
Secretary to the iSovernrnent of India,
M i n i s t r y o f D e f ei c e,,, S o u t h Bloc k,
New Delhi„

2 „ T h e D i r e c t; o r Gene r a 1 o f M e d i c a 1 S e r v i c e s
(Army) (GMS-3(b) Ad j u tai-it Genera 1" s Branch,
"Lt'Block, D,.H,.Q. Post Office, Newi Delhi,.

3., The Major General In charge,
H e a d q u a r t e r s C e n t r a 1 C o m rn a n d,
( M e d i c a 1 B r a n c h ) , L. u c k n o w - C a n 11

4T h e C o m m a n d ant,
M i 1 i t a r y H o s p i t a 1, M a t h u r a (U P )

„ „ „Respondents

0 R D E R (ORAL)

(Hon'ble Smt„Lakshmi Swaminathan, Vice Chairman (J)

H e a. r d S h r i DNS h a r m a, 1 e a r e d c o u n s e 1.. H e h a sr.

s u b m i 11 e d t h at t h e a p p 1 i c a n t h a d rn a d e a r e p r e s e n t a t i o n d a t e d

3,11»2001 t o t h e r e n d e n t s wi h i c h has bee n for w a r d e d b y

IRespon den t No „ 3 to Respon dent No „ 2 i _ e, D i recto rate Gen e ra 1 of

Medical Services,New Delhi for necessary consideration and

decision. These facts have been mentioned in the Annexure

A 1 1 e 11 e r d a t e d 10 1 2 001,

2, H o w e V e r, w e n o 1: e t h a t t h i s 0 A h a s b e e n f i 1 e d b y t h e

end of November, 2001 in which the main prayer is" that a



direction may be given to the respondents to deal with the

r 0 p r e s e n t a t i o n rn a d e b y t h e a p p 1 i c a n t d a t e d 3 „ 11.. 20 01 b y a

speaking and reasoned order within a time bound period-

3„ Noting the above facts and the submissions made by

the learned counsel^ the OA is disposed of with a direction

t o r e s p o n d e n t N o 2 t o c o n s i d e r t h e a p p 1 i c a tT t:'s r ■ e p r e s e n t a t i c:) n

dated 3 _ 11.2001 (Annexure A 2) whicl'i has been forwarded to

that office by F?espondent No.,3 wrlthin a period of four months

1" rom the date of receipt of a copy of this order with

intimation to the applicants No order as to costs„
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